
BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 
ORIGINAL APPLICATION No. 186 of 2024. 

IN THE MATTER OF: 

Free Press Journal News Item dated 17/01/2024 : 

Titled “Sanjay Gandhi National Park faces threat as BMC plans to divert forest 

land for Bridge reconstruction.” 

ADDITIONAL AFFIDAVIT ON BEHALF OF RESPONDENT NO.1 

PAPERBOOK 

(FOR INDEX KINDLY SEE INSIDE) 

ADVOCATE FOR RESPONDENT NO. 1 -

ABHIKALP PRATAP SINGH 

750



INDEX 

S.No. Particulars Pg. No. 

1. Additional Affidavit on behalf of Respondent No. 1 to bring on 

record additional compliances, reports and permissions. 
1-5

2. ANNEXURE A- 1 
A True copy of IIT, Bombay letter dated 12.12.2023. 

6-6

3. ANNEXURE A-2 
A True copy of MoEFCC letter F. No. 10-40/2017-IA.III dated 

30.05.2018. 

7-8

4. ANNEXURE A-3  
A True copy of SGNP Eco-Sensitive Zone (ESZ) Committee MOM 

dated 04.09.2018. 

9-22

5. ANNEXURE A-4 

A True copy of Standing Committee of NBWL MOM 

dated 25.03.2019. 

23-27

6. ANNEXURE A-5 
A True copy of Respondent No. 1 letter dated 10.09.2024. 

28-31

7. ANNEXURE A-6 

A True copy of letter u/no. Desk-2/Land/866/2024-25 dated 

11.02.2025. 

32-35

8. ANNEXURE A-7 

A True copy of the 110th Meeting of REC dated 13.12.2023 
36-40

9. ANNEXURE A-8 

A True copy of letter of AIGF (Central) dated 02.01.2024. 
41-44

10.  ANNEXURE A-9 
A True copy of 7-12 Extract of S.No. 49/l at Village Vasan Vihara 

of Chandrapur. 

45-47

751



11.  ANNEXURE A-10 

A True copy of 7-12 Extract of S.No. 49/2 at Village Vasan Vihara 

of Chandrapur. 

48-49

12.  ANNEXURE A-11 

A True copy of 7-12 Extract of S.No. 87 at Village Vasan Vihara of 

Chandrapur. 

50-51

13.  ANNEXURE A-12 

A True copy of 7-12 Extract of S.No. 50 at Village Vasan Vihara of 

Chandrapur. 

52-53

14.  ANNEXURE A-13 
A True copy of 7-12 Extract of S.No. 53 at Village Vasan Vihara of 

Chandrapur. 

54-55

15.  ANNEXURE A-14 
A True copy of 7-12 Extract of S.No. 67 at Village Vasan Vihara of 

Chandrapur. 

56-57

16.  ANNEXURE A-15 
A True copy of 7-12 Extract of S.No. 232/2 at Village Gondmohadi 

of Chandrapur. 

58-59

17.  ANNEXURE A-16 
A True copy of Respondent No.1 letter dated 05.08.2024. 

60-65

18.  ANNEXURE A-17 

A True translated copy of APCCF (Wildlife) West letter dated 

12.09.2024. 

66-68

19.  ANNEXURE A-18 

A True copy of Respondent No.l letter dated 06.11.2024 
69-70

20.  ANNEXURE A-19 

A True translated copy of APCCF (Wildlife) West letter dated 

13.01.2025 

71-73

752



      THROUGH 

ABHIKALP PRATAP SINGH 

Advocate for Respondent No. 1 

   62, Ground Floor, Todarmal Road,  

Bengali Market, Mandi House, Delhi – 110001 

M-9999-770795, Email: abhikalp@outlook.com

Dated: 14.04.2025

Place: New Delhi. 

753



BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINALAPPLICATION No. 186 of 2024.

IN THE MATTER OF:

SUO MOTO based on Free press Journal News Item dated 17.0L.2O24
Titled "Sanjay Gandhi National Park faces threat as BMC plans to divert
forest land for Bridge reconstruction."

with
1. Municipal Commissioner, Brihanmumbai Municipal Corporation
2. Principal Chief Conservator of Forest (HoFF), Maharashtra
3. Chief Wildlife Warden, Maharashtra
4. District Collector/District Magistrate, Thane
5. District Collector/District Magistrate, Mumbai Suburban

Respondent

I Uttam Vishvanath Shrote, Age 57 years, currently serving as Chief
Engineer (Bridges) in Brihanmumbai Municipal corporation, Maharashtra,
with office address Engineering Hub Building, Brihanmumbai Municipal
corporation, worli, Mumbai-40O 018, do hereby solemnly affirm and state as
follows:

I have been authorized by Municipal Commissioner, Brihanmumbai
Municipal Corporation, Maharashtra, to file this affidavit on behalf of
Respondent No. 1 Corporation. I am well acquainted with the facts of
the case as per records and as such authorized and competent to
swear the affidavit on behalf of the Respondent No. 1 before this

R
+

1

I

Hon'ble Tribunal.

tfi-

ADDITIONAL AFFIDAVIT ON BEHALF OF BRIHANMUMBAI MUNICIPAL
CORPORATION I.E. RESPONDENT NO. 1 TO BRING ON RECORD

ADDITIONAL FACTS AND DOCUMENTS

1
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3

2. At the outset, it is submitted that the Respondent No' t has earlier

filed Reply dated 18.03.2024 and dated 13.t1.2O24 to the

contentions raised in the news article published in Free Press Journal

dated 17.01.2024 which is subject matter of this Suo-Moto case.

By an order dated 26.03.2025, this Hon'ble Tribunal had directed the

Respondent No. 1 to place on record all the necessary final permission

and the requisite reports.

4. It is to submit here that the Goregaon Mulund Link Road (GMLR) is an

undergroundRoadproposedthroughTunnelstobedrilledbyTunnel
BoringMachines(TBMs)'TheTunnelswillbeboredbelowtheSGNPat
depth ranging from 20 M to 160 M without any sort of surface

disturbances.

5. The Respondent No. t has carried out various Studies through

consultants and other Environmental Expert organizations. These

Reports pertaining to Engineering Surveys, Geo-Technical

Investigations, Environmental Impact Assessment, Ground water

Simulation, Biodiversity Studies were submitted to IIT Bombay for

their Review. IIT Bombay vide Report dated 12th December 2023 has

stated that 'The project proponent has carried out the above-

mentioned studies (on various aspects of sanjay Gandhi National

Park, SGNP, region, which is mixed and dispersed in a natural state)

before the commencement of the tunneling works. Based on the

geotechnical and geological studies, tunneling in the pertinent areas

usingTBM,whichisequippedwithrobustmethodsofboringsthatwill
result in minimal impact (viz, ecological, geological, hydrological, and

seismological), has been proposed. Based on the bore logs data it can

understood that the groundwater level will not be affected as the
AR t et atignment passes through the mountainous region and in

n Tulsi and Vihar lakes. The tunnel alignment is about 1-2 km

G

'.
o

u

hese lakes as well. The effect of tunneling on these water

2
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6. EIA NOC: The Ministry of Environment, Forest, and Climate Change
(MoEF&CC) in its letter F. No. 10-40/2017-IA.III dated 30.05.2018
informed that the GMLR Project does not attract the provisions of the
EIA Notification 2006. True copy of letter dated 30.05.2018 issued by
MoEF&CC is annexed hereto as ANNEXURE-2 (PAGE NO. )

ESZ NOC: As per the Sr. No. (21) of Minutes of Meeting (Bth Meeting)
held on 04.09.2018 of SGNP Eco-Sensitive Zone (ESZ) Committee, it
is stated in the concluding para that 'ft is uniformly decided by
committee to pass the proposal'. True copy of Approval issued by

ESZ Committee is annexed hereto as ANNEXURE-3 (PAGE
NO. )

NBWL NOC: The State Chief Wildlife Warden had recommended the
Proposal in the 53'd Meeting of Standing Committee of National Board

for Wild Life (NBWL) held on 25'h February 2019 subject to compliance
of conditions, vide True copy annexed hereto as ANNEXURE-4
(PAGE NO. ). The compliances were submitted by the
Respondent No. 1 vide letter dated LO.O9.2024 to Chief Conservator
of Forests & Director (SGNP), vide True copy annexed hereto as

NNEXURE-s (PAGE NO. ). The Proposal is now recommended

7
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der no. Desk-2lLand/866/2024-25 dated 11.02.2025 to Additional

bodies and the aquifers has been shown to be insignificant through
IIT Bombay studies. Hence, there is no significant effect on the
existing watershed of the SGNP area. I have also gone through the
comprehensive ElA-environmental impact assessment report done by
the project consultant and found it in order. BNHS-Bombay Natural
History Society has been appointed by the project proponent for the
ecological biodiversity study, which is ongoing, and will be continued
for the entire period of construction and even after the commissioning
of the tunnels. The interim report submitted by BHNS is
comprehensive and in order.' True copy of III Bombay letter dated
L2.L2.2O23 is annexed hereto as ANNEXURE 1 (PAGE NO. )

3

6

7-8

9-22

23-27

28-31

A-

A-

A-
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A-
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lO.Compensatory Afforestation: The Compensatory Non Forest Area
to an total extent of 19.50 Ha. have been handed over to Forest
Department by Respondent No. 1. The 07 Nos. of 7-12 Extracts are
annexed hereto as ANNEXURE- 9t lO, ll't 12, 13, 14, LS (PAGE
NO. ).

ll.Working Permission: The compliance of 30 numbers of conditions is
submitted by the Respondent No.1 on 05.08.2024 and 0G.11.2024 to
Chief Conservator of Forests & Director (SGNp) requesting to accord
Final Approval for GMLR Tunnel Project, vide copy annexed as
ANNEXURE-16 & 18. Accordingly, the proposal has been
recommended by Additional Principal Chief Conservator of Forests
(Wildlife) West, Mumbai to Additional Principal Chief Conservator of
Forests and Nodal Officer, Maharashtra State, Nagpu r on 1-2.Og.ZO24
nd 13.01.2025, vide copies annexed as ANNEXURE-I7 & 19.

to submit here that presently the work of Launching Shaft is in
Gieilsr ;}ltm!31 P
fi69. lii. 10072

Erp 0t.
?3 0:c. 20?9

,{B}'. u. R.
12:

rtt ri(e t
*
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OF

ss in the Filmcity Area, Goregaon which falls under ESZ Area

Principal Chief Conservator of Forests (Wildlife) West, Mumbai, vide
True copy annexed hereto as ANNEXURE-6 (PAGE NO. ).

9. Stage-I Approval: The Regional Empowered Committee (REC) of
Regionai Office, MoEF&CC Nagpur recommended the proposal on
L3.t2.2023 to issue Stage I approval for diversion of 19.43 Ha of
Reserved Forest Land in favour of Municipal Corporation Greater
Mumbai for construction of tunnels underneath SGNP. The Minutes of
the 110th Meeting of REC held on 13.12.2023 is annexed hereto as
ANNEXURE-7 (PAGE NO. ). Accordingly, In-Principle
Approval has been granted as per the letter dated O2.0t.2024 of
AIGF (Central) addressed to The Principal Secretary (Forest), vide
copy annexed hereto as ANNEXURE-8 (PAGE NO. )
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which the permission is already granted by the ESZ Committee. The
Municipal Corporation Greater Mumbai will undertake work in the SGNP

only after the Working Permission is accorded by the Forest Department.

In light of the above submission, it is respectfully prayed that this
Hon'ble Tribunal may be pleased to accept the present reply on behalf of
the Respondent No. 1 and pass any further orders as it deem fit and
appropriate in the interest of Project.

Dep
o T4 Resp o. 1

Ch.E. (Eridges)
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ABHIKALP PRATAP SINGH
Advocate, Supreme Cou rt,

62, Ground Floor, Todarmal Road,
Bengali Market, Delhi-110001

BAL RESHI
NOTA Y pone

a

Dated
Place

VERIFICATION

I, the above named deponent, do hereby solemnly affirm and state that
whatever stated herein is true to the best of my knowledge and information
derived from the records and files maintained in the office and I belief the same

to be true. I I APR M.
Solemnly affirmed on this'-day of April, 2025 at Mumbai.
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Sanjay Gandhi National Park Eco Sensitive Zone Management 
Committee Meeting Minutes of Eighth Meeting held on 04.09.2018 

 

The meeting of Sanjay Gandhi National Park Eco Sensitive Zone Management 
Committee was held on 08.09.2018 at 12.45 pm at Brihanmumbai Municipal 
Corporation Office, Mumbai under the Chairmanship of Sanjay Gandhi National 
Park Management Committee / Additional Municipal Commissioner, 
Brihanmumbai Municipal Corporation. The following officers were present in 
the Meeting. 

 

1. Shri. Rajendra Ahiwar, Additional Municipal Commissioner, Thane 

Municipal Corporation 

2. Dr. Jitendra Ramgaonkar, Deputy Conservator of Forests, Thane 

Forest Department, Thane 

3. Shri. Ashok Khaire, Municipal Corporation Deputy Commissioner 

(Zone -7) 

4. Shri. Bharat Bhushan, Professor of Environment 

5. Shri. Mayur Kamat, representative of NGO 

6. Shri. Devendra Ner, Town Planner, Thane Municipal Corporation 

7. Shri. S. M. Jagtap, Town Planner, Vasai-Virar Municipal Corporation 

8. Shri. Dinesh Singh, Assistant Conservator of Forests, M/s 

9. Shri. D. G.S. Davane, Technical Officer, Maharashtra State 

Biodiversity Board 

 

Hon’ble Chairman has welcomed all the members and directed to start 

proceeding of meeting. The Member Secretary apprised Chairman about 

implementation of decision made in the meeting held on 17-07-2018. 

According to the Secretary, 05 tenders have been received from 05 

organizations for the application to be recorded for online sale of proposals to 

obtain the permission of the Controlling Committee and after the presentation 

made by the participating organizations, 03 tenders have been technically 

qualified. The member secretary said that 03 organizations responded to the 

tenders published for the work of preparing the Geo reference map after the 
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survey of Sanjay Gandhi National Park’s Eco-Management Zone and after the 

presentation by the concerned organizations, 01 tender was technically 

qualified. 03 qualified tenderers to develop application on it before the control 

committee (dated 19.09.2018) in the next meeting Madam President 

suggested that the concerned should be informed about their attendance to 

make the presentation. Also suggested that the said tender should be re-

invited as technically only 01 tenderer is qualified for preparation of Survey & 

Development of Geo reference map. 

As per Hpn’ble National Green Tribunal orders dated 20.07.2015 of Western 

Zone , Pune, the work in 100m Buffer Zone around Sanjay Gandhi National 

Park Need permission or otherwise ? A question was asked by the Chairperson 

regarding the action taken to clarify this. In the said case, an officer from the 

Forest Department has been sent to New Delhi to file the Misc application, 

before Hon. National Green Tribunal. however, the matter has already been 

informed by the Mumbai Metro Rail Corporation. Member Secretary said that 

an application has been submitted to the National Green Tribunal and the said 

application has been listed for hearing on 04.09.2018. The Member Secretary 

also said that after the decision on the said application, there will be clarity 

regarding the issue. 

After that, the Member Secretary told the Chairman that they have not 

received their DP Plan from any other Municipal Corporation except Thane 

Municipal Corporation. In this regard, the Chairman advised the 

representatives of the concerned Municipal Corporations to make their DP Plan 

available to the Member Secretary. On this Mr. S. M. Jagtap, Town Planner, 

Vasai-Virar Municipal Corporation said that the said DP Plan had been sent to 

the Member Secretary earlier and advised to verify this. 

After that, in order to carry out the work of the control committee smoothly, 

as decided in the meeting of the control committee dated 11.04.2018, it was 

informed that the information regarding the Commencement Certificate should 

be made available to the committee from the concerned Municipal 

Corporations. However, the Member Secretary pointed out to the Chairman 

that he was not aware of the said information. The Chairman expressed his 
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strong displeasure and advised the representatives of the Municipal 

Corporation to provide the said information immediately. 

After that, the proposals received by the Control Committee were discussed 

according to the agenda. Following are the details of the decision taken in each 

case after extensive discussion: 

Sr. 
No. 

Project 
Proponent 
Applicant  

Area Detail Type of Work / 
Proposal 

E S Z M 
Committee’s 
Decision 

1 Associate 
Professor, 
Bombay 
Veterinary 
College, Parel, 
Mumbai. 

Village-
Goregaon 
CTS No. 
258/A 

Regarding 
construction of 
extension of Boys 
Hostel, Mortuary 
House, Protective 
Wall and Girls 
Hostel. 

Village Goregaon 
CTS No  258/A.  . 
Children’s Hostel, 
Mortuary in the area 
of Protection wall 
and additional 
construction of girls’ 
hostel falls under the 
category notification 
para no.4.Regulated 
Activities. All the 
present members 
expressed their favor 
to approve the said 
proposal as it was 
unanimously 
decided to approve 
the said proposal by 
the Control 
Committee. 

2 Assistant 
Commissioner, 
K East Division, 
Greater Mumbai 
Municipal 
Corporation 

Village Aare 
Dairy Colony 
Tribal padas 
and various 
units 

Regarding the 
construction of 
basic facilities 
such as footpaths, 
drains, toilets, 
lading etc. For the 
citizens of the 
tribal pades and 
various units of 
Village Aare Dairy 
Colony. 

Basic facilities for the 
citizens of Village 
Arey dairy farm and 
various units like 
footpaths, drains, 
toilets, lading etc. 
Works is included in 
the Regulated in the 
notification 
paragraph no. 4. All 
the present 
members expressed 
their favor that there 
is no objection to 
approve the said 
proposal.  
Accordingly, it was 
unanimously 
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decided to approve 
the said proposal by 
the Control 
Committee. 

3 Assistant 
Commissioner, 
P South 
Division, 
Brihanmumbai 
Municipal 
Corporation 

Tribal padas 
and various 
units in Village 
Aare Dairy 
Colony 

Fun for the 
citizens of tribal 
pada and various 
units of Aare Dairy 
Colony 
Regarding the 
repair of 
infrastructure 
works such as 
footpaths, drains, 
toilets, sheds. 

Infrastructure for 
Citizens Footpaths, 
Sewers, Toilets, 
Shed Repair Works 
Notification 
Paragraph No. 
Activities in 4. The 
said proposal is 
approved. Members 
present agreed to 
give no objection. 
Accordingly, it was 
unanimously 
decided to approve 
the said proposal by 
the Control 
Committee 

4 Executive 
Engineer (Civil), 
Airoli, 
Maharashtra 
State Electricity 
Transmission 
Company Ltd. 

Village 
Poman, In 
Survey No. 
168 area of 
Vasai 

220/22 KV G.I.S 
Regarding 
construction of 
Power Substation 

No feedback has 
been received from 
the wildlife 
department 
regarding the said 
proposal. Mr. D.J. 
has not received a 
map showing the 
details of the area 
under the proposal 
by the project 
system. Singh, 
Assistant 
Conservator of 
Forests, S.G.R.O. 
Borivali said. After 
submission of 
feedback from the 
Wildlife Department 
by the Project 
Authority in this 
regard, as it falls 
under the category 
of Regulated 
Activities the 
notification vide 
paragraph no. 4 It 
was unanimously 
decided that the said 
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proposal should be 
approved. 

5 M/s Parijat 
Housing 
Cooperative 

Fun retreat, t. 
Borivali at 
No.Gho.No. 
259 and 260 

Redevelopment 
and construction 
of buildings for 
residential 
purposes 

It was said that the 
said project is to 
construct a building 
under 
redevelopment. It 
was decided to take 
a decision in the next 
meeting after 
receiving feedback 
from the building 
proposal department 
of the Greater 
Mumbai Municipal 
Corporation 

6 M/s Ashapura 
Options Pvt. 
Ltd., Bandra, 
Mumbai 

Village 
Devipada, 
Borivali. CTS 
no 215 (Part) 

Habitation 
Construction of 
buildings for 
purpose 

It was decided to 
take a decision in the 
next meeting after 
receiving the 
feedback of the DP 
remark of the 
Brihanmumbai 
Municipal 
Corporation and the 
building proposal 
department. 

7 M/s Shree 
Shivashakti Co-
Op. Housing 
Society Limited, 
Malad East. 

Village Kurar, 
Survey No. 20, 
CTS no. 
509/1A of 
Borivali, 

The building is 
about to be 
reconstructed. 

The said project is to 
construct a building 
under re 
development. 
However, Mr. D. J. 
Singh Assistant 
Conservator of 
Forests pointed out 
that that the Sanjay 
Gandhi National 
Park Department 
has doubts about the 
boundaries of the 
area under 
rehabilitation. It was 
decided to take a 
decision on the 
matter in Pudil 
Sabha after the 
delimitation was 
settled. 
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 8 Mr. Kolanji 
Mutudawan 
Vaniyar 

Village Aarey 
Dairy Colony  

Regarding 
construction of 
individual toilets. 

Feedback was 
sought from Arey 
dairy farm for the 
area. In the matter. 
Chief Executive 
Officer, Aarey Dairy 
Farm has expressed 
the opinion that as 
the land to be 
constructed under 
the proposal is 
owned by the 
government, the said 
work should not be 
allowed. It was 
decided that the 
proposal should not 
be approved. 

9 Shri Balaram 
Piraji Shingte, 
Dahisar 

Plot No. CTS 
no 2330/A 
(Pt.) at Village 
Dahisar. 

Ready Mix 
Concreate plant is 
under renovation 

The Member 
Secretary said that 
the proposal of RMC 
was rejected earlier. 
As there is a 
proposal for 
renovation of the 
existing RMC Plant, 
it was decided to visit 
the site and take a 
decision based on 
that. 

10 M/s A. B. 
Infrawild Ltd., 
Kashimira, 
Thane 

Survey No. 
137 at Village 
Chene 

Ready Mix 
Concrete under 
renovation  

The Member 
Secretary said that 
the proposal of RMC 
was rejected earlier. 
As there is a 
proposal for 
renovation of the 
existing RMC Plant. 
It was decided to 
visit the site and take 
a decision based on 
that. 

11 M/s Saipushp 
Enterprises 

Village Ovala, 
Dist. Thane. 
Survey no. 
45(120)/2 
45(120)/4 
45(120)/5 
45(120)/8/1 

Construction of 
residential building 

Permission was 
given to the 
concerned to carry 
out the project. It 
was pointed out that 
the proposed area 
falls within the 
boundaries of the 
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45(120)/8/2 
45(120)/8/3 
45(120)/9 
45(120)/10 
 

Sanjay Gandhi 
National Park. 
Commencement 
Certificate has been 
given to the said 
proposal by the 
concerned Municipal 
Corporation. Earlier 
Hon. Filed in 
National Green 
Tribunal Bench, New 
Delhi Misc. To allow 
the proposal subject 
to the decision to be 
made in the 
application  
It was decided 
unanimously. 

12 M/s Ferani 
Hotels 

CTS, Malad. 
No. 827/3/4a/ 
1 

Construction of 
residential and 
commercial 
buildings 

Those concerned 
were allowed to 
make presentations 
on these projects. 
Mr. Mayur Kamat 
said that the area 
under the project is 
close to Sanjay 
Gandhi National 
Park and the part of 
the hill has been cut 
down, creating a 
high-altitude 
embankment from 
which wildlife is likely 
to fall down. Shri 
Bharat Bhushan 
suggested that the 
construction of a 
protective wall in 
such an area should 
be done through the 
project system to 
take necessary 
measures. 
Representative of 
Sanjay Gandhi 
National Park, Dr. 
Bharat Bushan and 
Shri Mayur Kamat 
should visit the site 
and prepare a plan. 
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It was also decided 
that the proposal 
should be placed for 
a decision at the next 
meeting. 

13 M/s Ferani 
Hotels  

CTS at Village 
Malad No.827 
A/1A and 827 
A/1K/1K 

Construction of 
residential and 
commercial 
buildings 

Permission was 
given to the 
concerned to make 
presentations 
regarding the said 
projects. Mr. Mayur 
Kamat said that the 
area under the said 
project is close to the 
Sanjay Gandhi 
National Park and 
due to the cutting of 
the hill part there, a 
high cliff has been 
created and there is 
a possibility of wild 
animals falling down 
from there. Mr. 
Bharat Bhushan 
suggested that in 
order to take 
necessary 
measures, the 
construction of 
protective wall 
should be done 
through the project 
system in the area at 
such a height. 
Regarding the 
Mitigations Measure 
in the matter, the 
representative of 
Sanjay Gandhi 
National Park, Dr. 
Bharat Bhushan and 
Shri Mayur Kamat 
should inspect the 
site and prepare a 
plan. It was also 
decided that the said 
proposal should be 
kept for decision in 
the next meeting. 

16769



14 M/s Mahindra 
and Mahinda 

Village Akurli 
CTS No. 174 
E/1 

Regarding the 
erection Film 
Tourism Theme 
Ultra Mega 
Tourism Project. 

Regarding the said 
proposal, the control 
committee dated 
11.04.2017 was 
discussed on 
However, regarding 
the said proposal, 
there was no clarity 
regarding point No. 
3(3) (a) and 3 (3) (b) 
in the notification 
dated 05.12.2016. 
Therefore, feedback 
from the Urban 
Development 
Department and 
Tourism and Cultural 
Affairs Department 
regarding the above 
points was invited by 
the committee. 
Accordingly, to the 
letter dated 
13.07.2018, the 
Urban Development 
Department has 
informed the 
committee about the 
government's 
approval to convert 
the TDZ site (TDZ) 
and Tourism 
Development Zone 
in the said proposal. 
Also, in accordance 
with the said 
proposal, it has been 
informed by the letter 
dated 01.09.2018 
from Department of 
Tourism and Cultural 
Affairs, Ministry of 
Mumbai that 
"Development Plan 
of Mumbai should be 
understood as Zonal 
Master Plan of 
Mumbai". It was 
decided to approve 
the development 
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work of the area 
shown as per the 
proposed plan 
submitted to the 
Committee by the 
Project Authority. 
However, if 
additional work is to 
be done in any other 
area, it will be 
necessary to take 
the permission of the 
committee again. 
Also Mitigations in 
the said case Project 
system regarding 
Measure Chief 
Conservator of 
Forests and Director, 
Sanjay Gandhi 
National Park, 
Borivali, Dr. It was 
suggested that 
further action should 
be taken after 
contacting Bharat 
Bhushan and Mr. 
Mayur Kamat. As the 
conditions in the 
notification dated 
05.12.2016 from the 
Central Government 
have been fulfilled 
through the project 
mechanism, Hon. 
Filed at National 
Green Tribunal 
Bench, New Delhi 
Misc. It was 
unanimously agreed 
to allow the proposal 
subject to the 
decisions to be 
made in the 
application and 
certain other 
conditions. 

15 M/s Sri Tirupati 
Developers 

Village 
Manpada, Tal. 
Dist. Thane 

Regarding 
construction of 
buildings for 

Under the said 
proposal, it was 
decided to receive 
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survey no. 
59A/2E. 
29A/2f, 59/3a 

residential 
purposes 

the feedback from 
the building proposal 
and development 
plan department of 
the concerned 
municipal 
corporation and take 
it up for discussion in 
the next meeting. 

16 M/s Sanghvi 
Premises Pvt. 
Ltd. 

Village Mira, 
Dist. Thane 
survey no. 
59/26, 69/13 
and Village 
Mahajanwadi 
survey no. 
76/1/2 

Regarding 
construction of 
buildings for 
residential/occupa
tional purpose. 

Under the said 
proposal, it was 
decided to receive 
the feedback from 
the building proposal 
and development 
plan department of 
the concerned 
municipal 
corporation and take 
it up for discussion in 
the next meeting. 

17 M/s Unnati 
Associates 

Village 
Vadvali, Tal. 
Dist. Thane 
Survey no. 
21/1, 21/3 to 7, 
21/8a, 21/8th, 
Village Ovale 
old survey no. 
(New Survey 
No.) 107/8 
(72/8), 
112/1(71/1), 
113/1(66/1), 
113/2(66/2) 
113/4(66/4) 
113/6 to 
19(66/6 to 19) 
113/21 to 
23(66/21 to 
23) 
114/1 and  
2(65/1 and 2), 
120/1(45/1) 
 

Construction of 
buildings for 
residential/occupa
tional purposes. 

Under the said 
proposal, it was 
decided to receive 
the feedback from 
the building proposal 
and development 
plan department of 
the concerned 
municipal 
corporation and take 
it up for discussion in 
the next meeting. 

18 M/s Ashok 
Gandhi 

Village 
Kanheri, CTS 
No. 485, 
Survey No. 20 
of Borivali 

Regarding 
construction of 
buildings for 
residential 
purposes 

Under the said 
proposal, it was 
decided to receive 
the feedback from 
the building proposal 
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and development 
plan department of 
the concerned 
municipal 
corporation and take 
it up for discussion in 
the next meeting. 

19 M/s Arpuva 
Natwar Parikh & 
Company Pvt. 
Ltd. 

CTS No. 29/6, 
Survey No. 
248/2 of 
Village Mulund 

Regarding 
construction of 
school buildings 

Under the said 
proposal, it was 
decided to receive 
the feedback from 
the building proposal 
and development 
plan department of 
the concerned 
municipal 
corporation and take 
it up for discussion in 
the next meeting. 

20 M/s ROYAL 
REALTORS, 
MALAD EAST, 
MUMBAI. 

Village Malad 
Survey No. 
277/1 
(CTS.No. 712. 
713,718) S. 
No. 278 
(CTS.No. 715, 
717/B, 719 
(Pt), 720(Pt), 
716 Pt) 

Regarding 
redevelopment of 
buildings for 
residential 
purpose 

Village Malad 
Survey no. 277/1 
(CTS.No. 712. 
713,718) S. No. 278 
(CTS.No. 715, 
717/B, 719 (Pt), 
720(Pt), 716 Pt) 
Buildings are to be 
constructed under 
Slum 
Redevelopment 
Scheme for 
residential purposes. 
The said work is vide 
notification para no. 
4, As the activities 
included in the 
category of 
Regulated the said 
proposal As there 
was no objection to 
approval subject to 
certain conditions, it 
was unanimously 
decided to approve 
the said proposal by 
the Control 
Committee. 

21 Chief Engineer 
Bruhanmumbai 

Village Aarey, 
Goregaon, 
Virar & Nahur 

Mulund 
Goragaon Link 
Road project 

The Proposal kept 
for discussion. The 
project Proponent 
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Municipal 
Corporation 

Dist : 
Mumbai 
Suburban  

agency had made 
presentation. As 
per Project 
proposal, the 
underground 
tunnelling 
underneath of 
Sanjay Gandhi 
National Park is 
proposed, 
Mr.Bharat Bhushan 
has asked question 
about muck 
disposal plan of 
project proponent 
agency. The 
project proponent 
agency informed to 
committee that the 
muck generated 
during boring of 
tunnel is proposed 
to be used to 
backfill abandoned 
stone quarries 
inside the Sanjay 
Gandhi National 
Park area & 
detailed proposal 
for the same is 
already submitted 
to the Sanjay 
Gandhi National 
Park Borivali. The 
member secretary 
informed to the 
committee that it is 
mandatory to 
obtain permission 
form National 
Board of wildlife for 
this proposal 
considering above, 
it is uniformly 
decided by 
committee to pass 
the proposal. 
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22 Deputy General 
Manager, 
National High 
speed Railway 

Village Nagle, 
Shilottar, 
Poman, Mori, 
Ta. Vasai area 
10.815 
hectares 

For the project of 
High Speed Rail 
(Bullet Train). 

The said proposal 
was discussed and it 
was decided that the 
project proponent 
should be called for 
presentation in the 
next meeting of the 
committee. 

 

The Chief Conservator of Forests and Director, Sanjay Gandhi National 
Park, Borivali vide his letter dated 01.09.2018 has issued 2% or Rs. 01 crore, 
which is higher should recover from the project cost of proposed building within 
the Eco Sensitive Zone.  However, as per the notification dated 05.12.2016 
from the Central Government in this regard, no direction/guidance has been 
issued to the committee, the Chairperson informed the members of the 
committee. It has been suggested that government guidance should be 
sought. 

The control committee should obtain the feedback regarding the 
development plan from the concerned Nagarpalika/Municipal Corporation and 
also the feedback from the Building Proposal Department for approval of the 
construction works. The Chairperson suggested that Said proposal should 
include in the agenda of Committee. 

Meeting concluded with vote of Thanks. 

जा Đ. क¢-1/संगाराऊ ई एस झेड /एमसी /2819/18-19  

Mumbai – 400001, Dated 18/09/2018 

To, 

Hon’ble Chairman, Sanjay Gandhi National Park Eco Sensitive Zone 

Monitoring Committee and Additional Municipal Commissioner, Brihanmumbai 
Municipal Corporation, Mumbai. 

Member (All) Sanjay Gandhi National Park Eco Sensitive Zone 
Monitoring Committee 

Sd/- 
Chairperson 

Sanjay Gandhi National Park 
Eco Sensitive Zone 

Monitoring Committee and 
Additional Municipal Commissioner 

(Western Suburbs) Municipal 
Corporation of Greater Mumbai, 

Mumbai 

Sd/- 
Member Secretary 

Sanjay Gandhi National Park 
Eco Sensitive Zone 

Monitoring Committee 
Deputy Conservator of Forests, 

Thane Forest Department, Thane 
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F.No.6-30/2019 WL 

To 

All Members 
Standing Committee of NBWL 

Sir / Madam, 

Sub: Minutes of 53 Meeting of the Standing Committee of National Board for Wid Life- reg. 

Encl: As above 

Minktry of Evironment, Foresl and Climate Chage 
(Wldlise Division) 

D0stribution 

Kindly find enclosed copy of the Minutes of 53 Meeting of the Standing Committee of National 
Board for Wid Life held on 25th February 2019 through Video Conference under the 
chaimanship of Hon'ble Union Minister of Enironment, Forest and Climate Change. 

(1) Secretary, MoEF&CC 
(2) DGF&SS, MoEF&CC 
3) Member Secretary, NTCA 
(4) ADGF(FC), MoEF&CC 
(5) ADGF(WL), MoEF&CC 
(6) Direcor, WII, Dehradun 
) Director, GEER Foundation, Gandhinagar, Gujarat 
(8) Prof.R. Sukumar, Member, NBWL 

Goverament of Indla 

(9) Dr. H.S. Singh, Member, NBWL 

Copy to 

(1) PS to Hon'ble MOEF&CC 

6 Floor, Vayu Wlng 
Indira Paryavaran Bhawan 

Jor Bagh Road, Aliganj 
New Delhi 110 003 

Date: 25.,03.2019 

(10) Pr. Secretary (Dept. of Envi., Forest, Science & Tech.), Govt. of Andhra Pradesh 
(11) Shri Noyal Thomas, IGF & Director (PE) 

(2) PPS to DGF&SS, MoEF&CC 
(3) PPS to Addl.DGF(WL), PPS to IGF(WL) 

Yours faithfully, 

(Dr Pasupala Ravi) 
Scientist C 

(4) CWLVW, Bihar / CWLW, Gujarat / CWLW, Jammu & Kashmir / CWLW, Jharkhand / CWLW, Odisha 
I CWLW, Rajasthan / CWLW, Madhya Pradesh / CWLW, Maharashtra CWLW, Utarakhand / 

CWLW, Tamil Nadu 
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Futher, the IGF(W) stated that Nabonal Board for WH Life, in its18" meeting hak 
on 12.042010, had rejected the proposal for widening of road involving feling of large 
number of tbes resuing In fragmentaton of the habitat of giant squirrel, highiy 
endangered and fagship specdes of the sanctuary. 

The State Chhef Wiaie Warden carified that the proposal is for the widening of the 
exssting 8.0 m steps irto 12.0 m steps with entrance gate, street lights, wo toilat blocks 
and cormmunity space. 

Afer discUssions, the Standing Committee decided to recommend the proposal 
subject to the conditons that 

(a) The project proponent wil comply with all the condiiors imposed by the State Chief 
Widie Warden. 

) The State Chief WikJife Warden shall prepare human - wikdife corflict mitigation 
plan and plan for wildife conservation for the PA and amÝunt deposited by the user 
agency as per the condiion sipulated by the State Chief Wildife Warden should be 
used for implementation of these plars. 

(C) The annual compiance certificate on the stipulated conditions should b� submited 

by the project proponernt to the State Chief Wildife Warden and aannual 
compiance certficate shall be submitted by the State Chief Wildife Warden to Gol. 

53.3.14 Proposal for construction of underground tunnel from Goregaon to Mulund 

The IGF(WL) briefed the Standing Committee on the proposal and stated that the 
proposal involves the diversion of 19.43 ha of forestland for the cons truction of twin 
tunnets for housing road of 5.54 km (of 4.7 km length tunnel) undemeath Sanjay Gandhi 
National Park and its ESZ He added that the State Chief Wildlife Warden has 

recommended the poposal with following conditions: 

(1) The impact of the project on the Biodiversity needs to be assessed first along with 
Mitigation Measures for Wildlife. 

(2) The proposal is recommended subject to the compliance of following conditions. 
(3) The project agency shall carry out a detailed study on the Aquifers of SGNP area 

with respect to Tulsi and Vihar lake. The proposal shall be cleared subject to the 

clearance from a reputed agency like Indian Institute of Technology, Powai that there 
shall be no damage to the aquifers and there shall be no damage to the water of 

Tusi and Vihar lakes. 
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(4) In Nahu° area, SGNP boundary wall and hill surtaco are in one ine, so skum peopla 
are entering the park for defecation pupose since the proposed Tunnel ext is next to 
the wal, it will get damaged while aying the shaft and Tunnel work. 

(5) The agency shall reconstruct the damaged wall and ralse the height of wal to prevert 
unauthorized enties of the people. The length of wal to be repaired shall be decided 
by Chief Conservator of Forests & Director Sanjay Gandhi Naional Patk Borivai. 

(6) Next bo the SGNP boundary wall, there are Encroachmerts in the Revenue area. 
Since Tunnel is opening in that Revenue area, the agency planned to rehabilitate 
around 700 encroachers of Nahur area. Within the park area, next to that location 

approximately 100 encroached huts are present As per the State Government poicy, 
the agency shall rehabilita te SGNP encroachers (100 in number) aong with Nahur 
sum Rehabilitabon by providing fats to the eligible encroaches of SGNP. 

() The muck disposal plan shall be approved by the Chief Wikdlife Warden, and it shall 
be prepared by the agency. 

(8) Detailed Hydrological shudies shall be made with respect to tha drainage of rain water 
duing rainy season with respectto tunnel. 

(9) t shall be the responsibility of the agency to maintain the air qua lity as prescribed by 
MoEFCC ime to time. 

(10) The forest depatmert vehicles shall be pemitted to use the tunnel without levying 
any tol. 

(11) As decided in the 8h meeing of State Board for Wiid Life held on 20 February 2014, 
the project proponent shal deposit 2% cost of the project (Rs.1997.50 Crores) which 
passes though Sarjay Gandhi National Patk with the Sanjay Gandhi Natonal Patk of 
Maharashtra for the conservation of widife of Sanjay Gandhi National Park and 
Tungareshwar Wildife Sanctuary. 

After discussions, the Standing Committee decided to recommend the project subject 
to the conditions that 

(a) Pemission for starting the work\on the project shal be granted by the state 
government only when road design is modifed as per animal passage plan prepared 
for the porion outside the protected area by the project proponent in consuitation with 
State Chief Widlife Warden on the basis of Wll guidelines named Eco-fiendly 

Measures to Mitigate Impacts on Linear Infrastructures on Wildlife. 
(b) The project proponent will comply with all the conditions imposed by the State Chief 

Wildlife VWarden. 
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(c) The State Chef Wikdife Warden shal prepare human -wiklife confict miigaion plan 
and plan for wikdife conservation for the PA and amourt deposited by the user agency 
as per the condition stipulated by the State Chief Widife Warden shoukd be used for 

implementation of these plans. 
(d) The annual compliance certificate on the, stip ulated condiions shoulkd be submitted by 

the project proponent to the State Chief Mdife Warden and an annual compiance 
certificate shall be sbmitted by the State Chief Wilkd life Warden to Gol. 

53.300 D0verslon of 160.94 ha of forest land from Wan Sanctuary for Akola 
Khandawa (176 km) Gauge conversion works between Railway km.645.0 to 

km 983.0 between Akot & Amlakhurd Raiway Station passing through Wan 
Sanctuary of Melghat Tiger Reserve, Maharashtra of South Central Railway 

The IGFM) briefed the Standing Committee on the proposal and s tated that the 
proposal involving diversion of 160.94 ha of forestland from the Wan Sanctuary for Akoa -
Khandawa (176 km) Gauge conversion works between Railway 645.0 km to 983.0 km 
between Akot and Amlakhsrd Railway Station passing through the Melghat Tiger Reserve, 
was recommended by the Slanding Committee of National Board for VWild Life, in its 40h 
meeing held on 03.01 2017, subject to mitigation measures and other conditions as may 
be suggested by the National Tiger Coservation Authority(NTCA) with assurance of 
implementation through MoU. Recertly two applications (1422 & 1423 of 2018) have been 
filed before the Cental Empowered Comrajttee against the said decision of the Standing 
Committee. 

Further, the IGF(WL) mentioned that the NrÇA has recommended that the only 
feasible miigation is 'avoidance' of the broadening of gauge through the area of Melghat 
Tiger Reserve and options for the alternate routes / alignments bypassing the tiger reserve 
shouid be taken up by the concerned railway authoities. The Mkdlife Institute of India has 
aso recommended that only feasible mitigation is 'avoidance' oNhe broadening of gauge 
through the area of Melghat Tiger Reserve 

In meeting the Member Secretary, NTCA mentioned that the proposèd raiway line 35 
km long fals inside the Melghat Tiger Reserve, of which 18 km passes thrÝugh the core 
area of the tiger reserve. Further, he stated that the proposed railway ine gauge 
conversion work woukd fragment the citical tiger habitat. He aso stated that alt�rnate 

alignmet surveyed by the railways which bypasses the tiger reserve can facilitate greàter 

economic development of the region by connecing the 29 villages and large popuka ion 
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1 

2 

3 

4 

5 

6 

7 

8 

Dr Harsh Vardhan, Hon'ble Minister of Eny,. Forest & Climate 
Change 

LIST OF PARTICIPANTS 

Shri C KMishra, Secretary, MoEF&CC 
Shri Siddhanta Das, DGF & Special Secrelary, MoEF&CC 
Shri M S Negi, ADGF(WL), MoEF&CC 
DrHS Singh, Member, NBWL 

Shri R D Kamboj, Member, NBWL 
Dr GS Rawat, Dean, WIl Dehradun, rep. of Director Wll 

Shri Saibal Dasgupta, ADGF(FC), MoEF&CC 
9 Shri A K Pandey, CWLW, Bihar 

10 Shri AK Saxena, PCCF&CWLW, Gujarat 
11 Shri PKVema, CWLW, Jharkhand 
12 ShriSK Gupta, CWLVW, Jammu & Kashmir 

13| Shri Alok Kumar, APCCF&cWLW, Madhya Pradesh 
14| Shri NH Kakodkar, PCCF&CWLW, Maharashtra 
15 Shri Sandeep Tripathy, CVWLW, Odisha 
16| Shri A Tomar, CWLW, Rajasthan 
17 ShriH Malleswarappa, PCCF&CWLW, Tamil Nadu 

18 Shri SK Srivastava, APCCF(WL), Tamil Nadu 
19 Shri M Malick, PCCF&CWMLW, Utarakhand 

20 Shri AK Nayak, ADGF, NTCA 
21 Shri Soumitra Dasgupta, IGF(WL), MoEF&CC 
22| Shri AK Mohanty, IGF(FC), MOEF&CC 
23| Shri Nishant Verma, DIGF, NTCA 

24 Shri SPVashishth, DIGF(WL), MoEF&CC 
25| Smt VL Roui Kullai, DIGF(WL), MoEF&CC 
26 Shri Sandeep Sharma, AIGF(FC), MoEF&CC 
27 Shi P Ravi, Scientist, MoEF&CC 
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Maharashtra Government 
Village Sample Seven (Rights Record Sheet) 

[Rules 3.5.6 and 7 of the Maharashtra Land Revenue Rights Records and Registers 
(Preparation and Maintenance) Rules, 1971] 

Village: - VasanvihiranRith (540534)       Taluka: - Chimur                   District: - Chandrapur 
 
PU-ID: 19479913710      Group No. and Subdivision     49/1 
  
Bhudharana method     Occupancy class-1                                         Local name of the farm: 

Area, unit and 
measurement 

Account. 
No 

Name of 
Occupant 

Area size Po.No Modifica
tion.No 

clan, continent and others 

The unit of area is hr. 
sq.m.  

1050 
 
 
 
1065 
 
 
 
1066 
 
 
 
 

[Madhuri 
ganesh 
Singh 
Shenger 
 
 
[Maharsh
tra 
Governm
ent 
forest 
Departm
ent 
 
 
[Madhuri 
ganesh 
Singh 
Shenger 
 

40000 
 
 
 
3.67.0
0 
 
 
 
0.33.0
0 

455 
 
 
 
4.15 
 
 
 
0.40 

] 
 
 
 
] 
 
 
 
] 

(100) 
 
 
 
(109) 
 
 
 
(109) 

 
Other rights 
others 
There are 2 moons (1) 
others 
7/11/96 (9) 
Other 
20/07/12 (64) 
(104) 
Bank of India (Bank of 
Easyia) has a loan of Rs. 
100000 (104) 
Other 
Change in Record no. 100 
was mistakenly taken, and 
the entire agricultural land 
area of 4 hectares was 
recorded in the name of the 
Maharashtra Forest 
Department. However, 
according to the registered 
deed, out of the 4 hectares of 
agricultural land, 3.67 
hectares of land were 
purchased by the 
Maharashtra Forest 
Department, and the 
remaining 0.33 hectares of 
land are in the name of 
Madhuri Ganeshsingh Shegar. 
As per the order of the Sub-
Divisional Officer, correction is 
being made in R/T.S.-
/64/2020-21 (109). 
Right of way of occupancy 
Hon. Order from Tehsildar 
Chimur-R.M.No. 89/RTS 
67/2024-25, dated. 
As per 18/03/2025, Pandan 
Road is adjacent to the said 
survey/group no. (121) 
 

A Cultivable  
area arable land 
      4.00.00 
Orchard 
Total 
LA Area 4,00,000 

      Other rights 
others 
Regarding subdivision (183) 

B) Abdominal area 
(improper planting) 
 
Burg (A) 
Class (B) 
Total 

      pending modification: None 
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Po.khl code 0,00,00 
Total area 4.00.00 
(A+B) 

      Last modification number  
109 dated 13/09/2021 

Charges 4.55        

Judi or special 
Charges 

      

Old revision no: (9) (58) (64) (83) (100) Border and boundary signs: 
 
 
 
This Village Sample No. 7 has been digitally signed on 24/06/2020003144:35 PM and since the data on 
Village Sample No. is automated, there is no need to provide any signature up to 7/12. 
 
/12 Download Date 27-00-2025349.36 for verification: en.mitatum.gov.in/a/130110000107133 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

46799



 
 
 

Maharashtra Government 
Village Sample Seven (Rights Record Sheet) 

[Rules 3.5.6 and 7 of the Maharashtra Land Revenue Rights Records and Registers 
(Preparation and Maintenance) Rules, 1971] 

 
Village: - VasanvihiranRith (540534)         Taluka: - Chimur                      District: - Chandrapur 
 
   Group No. and Subdivision           49/1 
 
   Details of Area under Crop Land not available for 

Cultivation 
Grade 

years Seaso
n 

Accoun
t 

Numbe
r 

type 
of 

crop 

Name 
of 

crops 

water 
irrigate

d 

Non 
irrig
ated 

Source of 
Water 

Irrigation 

Format Area  

(1) (2) (3) (4) (5) (6) (7) (8) (9) (10) (11) 
    Ha.Sqm Ha.Sq.m    Ha.Sqm  
2023-
24 

Kharif 1066* Pure Rice 0.3100      

2024-
25 

Kharif 1066* Pure Rice 0.3000      
Total 
Years 

1065*      Government 
Forest 

3.6700  

 
 
 
Note: **This entry is being taken via mobile app. 

47 800



Government of Maharashtra 
Village sample Seven (Right record Sheet) 

[Rules 3,5,6 and 7 of the Maharashtra Land Revenue Rights Records and Registers (Preparation and 
Maintenance) Rules, 1971] 

Village – Vasanvihira Rith (540534)   Taluka- Chimur       Dist- Chandrapur 
PU-ID: 39374488921 Group No. and Subdivision 49/2                                                        39374488921 
 
Bhudharana method       Occupancy class - 1              Local name of the farm.  
 
Area, unit and 
measurements  

Acc. no.   Name of Occupant              Area         shape Po.Kh Modification.no. Clan, tribe and 
other rights  

Unit of Area Ha 
.Sq m 

63 [Bhavana Gokarnasing 
     Shengar                                  4.82.00    5.50 ]           (99) 

Clan name 
Volume 

A)Cultivable 
Area 
Arable Land – 
4.82.00  
Orchard – 
Total 
Cul. Area 
4.82.00 
 
 
B) Abdominal 
area (improper 
planting) 
Class (a)-  
Class (b)- 
Total 
Po.Kh. Area – 
0.00.00 

1065 Government of Maharashtra  
         forest Department               4.82.00     5.50             (99) 

Other rights 
Other 
20/07/12 (64) 
(burden) (106) 
[Bank Of India 
Neri’s Rs. 
3,00,000 burden 
note] (106) 
Right of way of 
occupancy 
Order from 
Hon’ble Tehsidar 
Chimur – R.Ma. 
No.  89/RTS  
67/2024-25, 
dated 
18.03.2025, 
Pandan Road is 
adjacent to the 
said Survey/group 
no. (121) 

Total Area 
4.82.00 
(A+B) 

Pending 
Modification: 
None 

Charges 5.50 Last modification 
number : 106 and 
date 28.09.2020 

Judy or special 
Charges  

Old revision no. (64) (66) (83) Barders and 
Landmarks: 

 

 

This village sample number 7 has been digitally signed on 20/04/2025:02:00:55 PM  

and since the data of village sample number 12 is self-certified, it is on record 7/12.       Page no. 1/2 

No signature stamp is required. 

7/12 Download Date: 27-07-2025 : 13:43:58 PM. For validity verification, go to 
https://digitalsatbara.mahabhumi.gov.n/dar/ and enter the number 1302100001179469 

 

 

 

 

 

48 ANNEXURE A-10801



Government of Maharashtra 
Village sample Twelve (Crop Register) 

[Rule 29 of the Maharashtra Land Revenue Rights Records and Registers (Preparation and 
Maintenance) Rules, 1971] 

Village – Vasanvihira Rith (540534)                 Taluka- Chimur                      Dist- Chandrapur 
 
Group No. and Subdivision 49/2  
 

 

   Details of area under crop Land not available 
for cultivation 

Grade 

Year  Season Account 
no. 

Type 
of 

crop 

Name 
of 

crop 

Water 
irrigated 

Non 
irrigated 

Source of 
Water 

Irrigation 

Format Area  

(1) (2) (3) (4) (5) (6) (7) (8) (9) (10) (11) 
     Ha.Sqm Ha.Sqm   Ha.Sq.m  
2024/ 
25 

Throughout 
the year 

1065*      Government 
Forest 

4.8200  

 

Note: **This entry is being taken via mobile app.  

 

49 802



Government of Maharashtra 
Village sample Seven (Right record Sheet) 

[Rules 3,5,6 and 7 of the Maharashtra Land Revenue Rights Records and Registers (Preparation and 
Maintenance) Rules, 1971] 

Village – Vasanvihira Rith (540534)   Taluka- Chimur       Dist- Chandrapur 
PU-ID:28241041039  Group No. and Subdivision 87                                                        28241041039 
 
Bhudharana method       Occupancy class - 1              Local name of the farm.  
 
Area, unit and 
measurements  

Acc. no.   Name of Occupant              Area        shape   Po.Kh Modification.no. Clan, tribe and 
other rights  

Unit of Area 
H.R.Sq m 

1045 [Bhavana Gokarnasing  
         Shengar                              0.57.00    1.05]               (101) 

Clan name Region  

A)Cultivable 
Area 
Arable Land – 
0.57.00 
Orchard – 
Total 
Cul. Area 
0.57.00 
 
 
B) Abdominal 
area (improper 
planting) 
Class (a)-  
Class (b)- 
Total 
Po.Kh. Area – 
0.00.00 

1065 Government of Maharashtra  
         Forest Department.              0.57.00    1.05                (101) 

Other rights 
Other 
07.11.96 (9) 
Other 
14.07.99 (17) 
By order of Sub-
Divisional Officer 
Chimur R.M.no. 
/9/L.ND.18/2015-
2016 Bhovarg  
The square of 2 is 
being reduced Rs. 
70,000 for Neri 
Kadun.  
 

Total Area 
0.57.00 
(A+B) 

Pending 
Modification: 
None 

Charges 1.05 Last modification 
number : 106 and 
date 28.09.2020 

Judy or special 
Charges  

Old revision no. (9) (17) (73) (84) Barders and 
Landmarks: 

 

 

This village sample number 7 has been digitally signed on 28/09/2020:004:26:52 PM  

and since the data of village sample number 12 is self-certified, it is on record 7/12.       Page no. 1/2 

No signature stamp is required. 

7/12 Download Date: 27-07-2025 : 13:45:04 PM. For validity verification, go to 
https://digitalsatbara.mahabhumi.gov.n/dar/ and enter the number 1302100001179469 

 

 

 

 

 

 

50 ANNEXURE A-11803



Government of Maharashtra 
Village sample Twelve (Crop Register) 

[Rule 29 of the Maharashtra Land Revenue Rights Records and Registers (Preparation and 
Maintenance) Rules, 1971] 

Village – Vasanvihira Rith (540534)                 Taluka- Chimur                      Dist- Chandrapur 
 
Group No. and Subdivision 87 
 

 

   Details of area under crop Land not available 
for cultivation 

Grade 

Year  Season Account 
no. 

Type 
of 

crop 

Name 
of 

crop 

Water 
irrigated 

Non 
irrigated 

Source of 
Water 
Irrigation 

Format Area  

(1) (2) (3) (4) (5) (6) (7) (8) (9) (10) (11) 
     Ha.Sq.m Ha.Sq.m   Ha.Sqm  
2024/ 
25 

Throughout 
the year 

1065*      Government 
Forest 

0.5700  

 

Note: **This entry is being taken via mobile app.  

 

51 804



Government of Maharashtra 
Village sample Seven (Right record Sheet) 

[Rules 3,5,6 and 7 of the Maharashtra Land Revenue Rights Records and Registers (Preparation and 
Maintenance) Rules, 1971] 

Village – Vasanvihira Rith (540534)                Taluka- Chimur                          Dist- Chandrapur 
 
PU-ID: 27619025851         Group No. and Subdivision    50                                                       
Bhudharana method       Occupancy class - 1              Local name of the farm.  
 
Area, unit and 
measurements  

Acc. no.   Name of Occupant          Area        shape   Po.Kh Modification.no. Clan, tribe and other 
rights  

Unit of Area 
Ha.R.Sq m 

35 [Mirabai daryavsing baghel     1.03.00    1.80       ]           (99) Clan name Volume 

A)Cultivable 
Area 
Arable Land – 
1.03.00 
Orchard – 
Total 
Cul. Area 
1.03.00 
 
 
B) Indigestion 
area (improper 
planting) 
Class (a)-  
Class (b)- 
Total 
Po.Kh. Area – 
0.00.00 

1065 Government of Maharashtra  
         forest Dept.                       1.03.00    1.80                  (99) 

Other rights 
Other 
7/11/96 (9) 
Bank of India Charges  
Rs. 15,000 for Nari 
Kadun (9) 
Other 
14/07/99 (17) 
burden  
By order of sub 
divisional Officer 
Chimur -R.Ma. 
No./4/L.N.D. 18/2015-
2016 Bhovarg  
The square of 2 is 
bsing reduced to 1. 
(73)   
Boja (103)  
[40000 rupees from 
Bank of India branch 
neri  
Burden Note] (103)  
Right of way of 
occupancy  
Hon. Order from 
Tehsildar 
Chimur- R.M.No. 
89/RTS 67/2024-25, 
As per dated 
18/03/2025, Pandan 
Road is adjacent to the 
said survey/group no. 
(121)  

Total Area 
1.03.00  
(A+B) 

Pending modification: 
None 

Charges 1.80 Last modification 
number : 103 and 
date 07/08/2020 

Judy or special 
Charges  

Old revision no. (64) (66) (83) Boundary and 
surveying symbols: 

 

 

This village sample number 7 has been digitally signed on 20/04/2025:02:01:32 PM  

and since the data of village sample number 12 is self-certified, it is on record 7/12.       Page no. 1/2 

No signature stamp is required. 

7/12 Download Date: 27-07-2025 : 13:46:05 PM. For validity verification, go to 
https://digitalsatbara.mahabhumi.gov.n/dar/ and enter the number 1302100001179470 

52 ANNEXURE A-12805



 

 

Government of Maharashtra 
Village sample Seven (Crop Register) 

[Rule 29 of the Maharashtra Land Revenue Rights Records and Registers (Preparation and Maintenance) 
Rules, 1971] 

Village – Vasanvihira Rith (540534)                 Taluka- Chimur                      Dist- Chandrapur 
 
Group No. and Subdivision 50 

 
   Details of area under crop Land not available for 

cultivation 
Grade  

Year  Season Account 
no. 

Type 
of 

crop 

Name 
of 

crop 

Water 
irrigated 

Non 
irrigated 

Source 
of water 
irrigation 

Format Area  

(1) (2) (3) (4) (5) (6) (7) (8) (9) (10) (11) 
     Ha. Sqm Ha. Sqm   Ha. Sq.m  
2024/ 
25 

Throughout 
the year 

1065*      Government 
Forest 

1.0300  

 

 

 

Note: **This entry is being taken via mobile app. 

53
806



Government of Maharashtra 
Village sample Seven (Right record Sheet) 

[Rules 3,5,6 and 7 of the Maharashtra Land Revenue Rights Records and Registers (Preparation and 
Maintenance) Rules, 1971] 

    Village – Vasanvihira Rith (540534)            Taluka- Chimur                               Dist- Chandrapur 
 
PU-ID: 38578792718           Group No. and Subdivision 53 
 
Bhudharana method       Occupancy class - 1                                 Local name of the Farm.  
 
Area, unit and 
measurements  

Account no.   Name of Occupant   Area     shape P.K Modification no.  Clan, tribe and 
other rights  

Unit of Area H.Sq 
m 

34 [Madhuri Ganeshsing  
     Shengar                                3.74.00    6.25]       (97) 

Clan name Volume 

A) Cultivable Area 
Arable Land – 
3.74.00  
Orchard – 
Total 
La. Yo. Area 
3.74.00 

1065   Government of Maharashtra  
           
          Forest Dept.                      3.74.00    6.25          (97) 

Other Rights 
Other 
7/11/96 (9) 
 
Other 
14/7/99 (17) 
 
[Other] (94) 
 
[08/11/07 from 
State Bank of 
Talodhi Balapur 
Rs. 450,000 
burden (94) 

B)Indigestion area 
(Improper 
planting) 

   Class (A)- 
   Class (B)- 
   Total 
   Po. Kha. 0.00.00 

Pending 
modification : 
None 

Total Area 3.74.00 
(A+B) 

Last modification 
number : 97 and 
date : 24/06/2020 

Charges 6.25  

Joint or Special 
charge 
Old modification no.: (9) (17) (37) (83) Boundary and 

surveying 
symbols: Sadarhu 
S.N, 1st in the 
middle Gota O 

 

This village sample number has been digitally signed on 24/06/2020:05:13:21 and since the 
data of village sample number 12 is self-certified, no signature stamp is required on the 7/12 
record. 

7/12 Download Date 27-07-2025:13047.12. To Check validity, go to 
https://digitalsatbara.mahabhumi.gov.in/dslr/ and enter the number 1302100001079351. 

 

54 ANNEXURE A-13807



 

 

Village Sample Twelve (Crop Register) 
[Rule 29 of the Maharashtra Land Revenue Rights (Records and Plantation) Rules, 1971] 

   
Village – Vasanvihira Rith (540534)           Taluka- Chimur                               Dist- Chandrapur  
 
Group No. and Subdivision      53 
       

   Detail of Area under Crop Land not available 
for Cultivation 

Grade 

Year Season Account 
Number 

Types of 
Crop 

Name of 
Crop 

Water 
irrigated 

Non 
Irrigated 

Source of  
water 
Irrigation 

Form Area  

(1) (2) (3) (4) (5) (6) (7) (8) (9) (10) (11) 
     Ha.sq.m Ha.sq.m   Ha.sq.m  
2024-25 Throughout 

the year 
1065*      Government 

Forest  3.7400  

 

 

Note: **This entry is being taken via mobile app. 

55 808



 

Government of Maharashtra 
Village sample Seven (Right record Sheet) 

[Rules 3,5,6 and 7 of the Maharashtra Land Revenue Rights Records and Registers (Preparation and 
Maintenance) Rules, 1971] 

Village – Vasanvihira Rith (540534)   Taluka- Chimur       Dist- Chandrapur 
PU-ID: 39896916519 Group No. and Subdivision 67                                                          39896916519 
 
Bhudharana method       Occupancy class - 1              Local name of the farm:  
 
Area, unit and 
measurements  

Account no.   Name of Occupant   Area shape P.K   Modification no.  Clan, tribe and 
other rights  

Unit of Area 
H.Sq m 15 

[Abdul Kalam Khan Abdul Salam khan  1.12.00 3.35 ]  (98) 
[Subsum Nish patan                                               ]  (98) 
-----Shared Area-----                          0.00.00      0 

Clan name and 
Volume 

A)Cultivable 
Area 
 
  
Orchard – 
Total 
La. Yo. Area 
1.12.00 
 ------ ------- 
B) Abdominal 
area 
(unsuitable for 
cultivation)  
Class(A)  - 
Class(B) – 
Total  
Po.Kh Kshetra 
0.00.00 
------- -------- 
Total area 
1.12.00 
(A+B)  
------- -------- 
Charges 3.35 
------- -------- 
Judy or special 
Charges 
-------- -------  

1065   Government of Maharashtra forest Dept. 1.12.00  3.35  (98) Other right others 
25/8/98(13)  
 
Pending 
Modification: 
None. 
 
Last modification 
number: 98 and 
date: 24/06/2020 
 

Old revision no:(13)(84)  Borders and 
landmarks:  
 

 

 

This Village Sample No. 7 has been digitally sinned on 24/06/2020:05:14:12PM and since date of village 
sample No. 12 is self-certified, no signature stamp is required on the 7/12 record.  

7/12 Download Date 27-07-2025:13:48:09 PM. To verify the validity. Go to website 
https://disitalsatbara.mahabhumi.gov.in/dsir/ and use the number 1302100001079352. 

                  Page no.1/2  

 

 

56 ANNEXURE A-14

809



 

 

Village Sample Twelve (Crop Register) 
[Rule 29 the Maharashtra Land Revenue Rights Records and Registers (Preparation and Maintenance) 

Rule, 1971] 
Village:- Vasanvihira Rith (540534)            Taluka:- Chimur   District:- Chandrapur  
Group No. and Subdivision      67  

  
                      Details of area under crop                   Land not available for 

cultivation  
Grade  

Year season  Account 
No 

Type 
of 
crop 

Name 
of 
crop  

Water 
irrigated  

Non 
irrigated  

Source 
of Water 
Irrigation 

Format   Area   

(1) (2) (3) (4) (5) (6) (7) (8) (9) (10) (11) 
     H.R.Sq.m. H.R.Sq.m   H.R.Sq.m  
2024-
25 

Whole 
year  

1065*      Government 
forest  

1.1200  

 

 

 

Note:** This entry is being taken via mobile app. 

57
810



Maharashtra Government 
Village Sample Seven (Rights Record Sheet) 

[Rules 3.5.6 and 7 of the Maharashtra Land Revenue Rights Records and Registers 
(Preparation and Maintenance) Rules, 1971] 

 
Village: - Godmohadi (540537)       Taluka: - Chimur                            District: - Chandrapur 
 
PU-ID: 28666416578      Group No. and Subdivision     232/2 
  
Bhudharana method     Occupancy class-1                                         Local name of the farm: 

Area, unit and 
measurement 

Account. 
No 

Name of Occupant Area size P.W
. 

Modific
ation.
No 

clan, 
continent 
and others 

The unit of area 
is hr. sq.m.  

1169 [Vaxpole Hotel and Resorts 
Limited 
Head Office 9 Mittar Hajs.71 
Ganesh Chandra Avenue 
Kolkata 100013 Chief Executive 
Officer on behalf of West 
Bengal Shri Jamashankar 
Ramkisan Moyan (Manager) 
Rapo Ta Dist Trilokpuri Delhi 
 

  ] (255) Clan name 
and region 

A Cultivable  
area arable 
land 
      4.55.00 
Orchard 
Total 
Cul. Area 
4.55.00 

1174 [Devidas Dasrath Vaidya 30300 616 ] (265) Other rights 
others 
Regarding 
subdivision 
(183) 

B) Abdominal 
area 
(improper 
planting) 
 
Burg (A) 
Class (B) 
Total 
Po.Kh code 
0,00,00 

1175 [Sunil Balkisan Agarwal 15200 309 ] (265) pending 
Modification: 
None 

Total area 
4.55.00 
(A+B) 

1178 Maharashtra Government 
Forest Department 

4.55.00 8.25  (265) Last 
modification 
number 265 
dated 
19/06/2020 

Charges 9.25        

Judi or special 
Charges 

      

Old revision no: (1) (183) (227) (254) (255) Border and 
boundary 
signs: 

 
 
This Village Sample No. 7 has been digitally signed on 24/06/2020003144:35 PM and since the data on 
Village Sample No. is automated, there is no need to provide any signature up to 7/12. 
 
/12 Download Date 27-00-2025349.36 for verification: en.mitatum.gov.in/a/130110000107133 

58 ANNEXURE A-15811



 
Maharashtra Government 

Village Sample Seven (Rights Record Sheet) 
[Rules 3.5.6 and 7 of the Maharashtra Land Revenue Rights Records and Registers 

(Preparation and Maintenance) Rules, 1971] 
 

Village: - Godmohadi (540537)     Taluka: - Chimur                         District: - Chandrapur 
 
   Group No. and Subdivision           232/2 
 
   Details of Area under Crop Land not available 

for Cultivation 
Grade 

years Season Account 
Number 

type 
of 

crop 

Name 
of crops 

water 
irrigated 

Non 
irrig
ate
d 

Source of  
water 

Irrigation 

Form Area  

(1) (2) (3) (4) (5) (6) (7) (8) (9) (10) (11) 
    HR.Sq.

m 
HR.Sq.
m 

   HR.Sq.m  

2024-
25 

Kharif 1178* Pure Rice 4.5000  Lake    
Total 
Years 

1178*      Governmen
t Forest 

4.5500  

 
 
 
 
 
Note: **This entry is being taken via mobile app. 

59 812



60 ANNEXURE A-16
813



61
814



62

815



63
816



64
817



65
818



66
819



67

820

Gayatri Agarwal



68
821

Gayatri Agarwal



69 822

Gayatri Agarwal



70

823

Gayatri Agarwal



71 824

Gayatri Agarwal



72
825

Gayatri Agarwal



73
826

Gayatri Agarwal
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